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II 	 a 0caton tIed b a. Raiwa impiovee br a 

regularuc ha- 	be.ncc tn Jutv horn 09.07 2001 tc 

3 .0.2(3. 	uhc h.oracd 0t the tt pondenk rna be directed to 

the a.n trs 01 aiai-v br tfle )0VC period 

2 	'i'h e i ph nit w ide 	rki as 	 the tcrm anent 

Way inspector, ' Oni abscntcd. from se vice from 03.07. 00 I onwards. The 

aphcaa claims thaI tie was wider ftcatrnent for hi ailinent and the 

medical certi [icales 	were Lo pioci uced 	be fore the. Respondents for 

rantmg Finn medical leave and. to reguianze hpen.od of absence but 

without considering an of the appOcations, the Respondent Nos. 3 to 

ordered him to retire on attanung tie age; ol snperaniiiation as per 

Annexurc-A17 icier 	ieved by above siaid taken h the 1.espondents. 

apphcani. hled this. t) A. The applicant relied on ,nnexurc-A') to A14 

medical Ce IncaiL's o substantiate hi chum. 
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the Responderus, in winch t is staled that ac appI cant absenled from duty 

from 09,0 2001 to 31 .01 .2003 and as the applicant was to TCtJTC on 
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the a phcaut had averred ifl the (.).A. that he had produced 	ieureA/ I 

o 04 bc4ire the auth rTh.c for 	iuic bun nict leave, the apjhcat 

mieraoiy taded to Alow that he had actually tiled any applicatlon wTh1 

mdea) & rtiiIcae, which now he etawi, Apart from that, the period t 

unauthonzed abenc.c ha been alrea.tv e .ide:red by th 	he aton at the 

inc 	i ht- rtIre)(n and (j 1 r tL rett1n n h 	1j(j 	 13LU Tk 

I±ibunI. As the a hcant has not produced any docu nicntar evd.cncc to 

ow tha. he va act uall iiahzed a; ci Asmcxu.re-A1' I to A/4 arid as 

diere was no evidcw'e: tOS'U.bSh-IfltIal.0 his claim, 'V[ UC Ot the VIeW that the 

'. A i devoid o I anr nient' and. is hable c' be dismissed Accord.m,ly, tile 
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